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tive norms;

(b) whether it ig alsp a fact that
the West Bengal units were promi-
sed allocation of 14 crores to begin
with the renovation work; and

(c) what specific steps have sihce
been talten by Govt. to give effect to
the assurances?

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES
(SHRI G. VENKAT SWAMY): (a)
2517 workers and 123 ojcers|staff had
been pationalised by NTC (WBAB-
& O) Ltd. under the Voluntary Re-
tirement Scheme,

(by and (c) The working capital
requirements of the mills of NTC
(WBAB & O) Ltd. were estimated
to be Fs. 155 crorgg in a  meeting
held pn 10th June, 1993 Rs. 4.9 crores
out of this sum way already available
with NTC (WBAB & O) Ltd, and
the balance requirementi of Rs. 11.00
crores has already been released,
Rs, 6.40 crores in cash and Rs, 4.60
croreg in the form of cotton.

PAPERS LAID ON THE TABLE

Memopandun of understanding (1993-
94) between the Government of
India and Cotton Corporation of
India

|

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES
(SHRI G. VENKAT SWAMY): Ma-
dam, I lay on the Table a copy (in
English and Hindi) of the Memoran-
dum of Understanding between the
Government of India (Ministry of
Textiles) and the Cotton Corporation
of India Limited for the year 1993.
94,

[Placed in Library. See No. LT-
Y. Report and Accounts (1992-93) of
Nationa Bank for Agriculture and

... Rural Development. Bombay

[RATYA SABHA]

1

on the Table 392

II. Notifications of the Ministry of
Finance (Department of Econe-
mic Affairg

12.00 Noon

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE AND
THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (DR, ABRAR AHMED):
Madam, I lay on the Table—

I. A copy each (in English ami
Hindi) of the following papers,
under sub-section (5) of section 48
of the Nationa] Bank for Agricul-
ture and Rural Development Act,
1981: —

(1) Annual Report and Ac-
counts of the National Bank for
Agriculture and Rural Develop-
ment, DBombay, for the year
1992-93, together with the Audi-
tors’ Report on the Accounts.

(ii) Review by Government on
the working of the above Bank.

[Placed in Library. See No. LT-
4668/93]

II. (A) A copy each (in English
and Hindi) of the following Notifi-
cations of the Minigtry of Finance
(Department of Economic Affairs),
under sub-section (3) of section 12
of the Government Savings Certi-
ficates Act, 1958 —

(1) G.5.R. No. 567(E), dated
the 20th Augusf, 1983, publishing
the Kishan Vikas Patra (Amend-
ment) Rules 1393,

(2) G.S.R. No. 588(E), dated
the 2nd September, 1993 publish.
ing the Kisan Vikas Patra (Se-
cond Amendment) Rules, 1993.

(3) G.S.R. No. 58%(E), dated
the 2nd September, 1993 publish.

ing the Indira Vikss Patra
(Amendment) Rules 1993.
[FPlaged in Library. See No. LT-

4963/93)
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B. A copy each (in English and
Hindi) of the following Notifica-
uons of the Minigtry of Finance
(Department of Economic Affairs),
under section (3) of sectiop 15 of
the Government Savings Banks Act,
1873: —

(1) G.S.R, Nu, 585(E), dated
the 2nd September, 1983 publish-
jl'kg' the Pbs*t ioﬂ:].Ce “(M:rnthly
Income Account) (Second
Amendment) Rules, 1993.

(2) G.S.R. No, 586(E), dated
the 2nd September, 1383 publish-
ing the Pogt Office Time Deposut
(Amendment) Rules 1993.

(3) G.S.R. No. 587(E), dated
the 2nd September, 1993, publish-
"ing the Post Office Recurring De-
pusiy (Second Amendment) Rules
1993,

[Placed in Library. See No. LT-
4664/93]

C. A copy each (in English and
Hindi) of the following Notifica-
tions of the Minigtry of TFinance
{Department of Economic Affairs:,
under section 31 of the Securities
and Ex-hange Board of India Act,
1992 —

(1) 5.0. No. 766(E), dated the
Bth Ogtober, 1893, publishing the
Securities and Exchange Board
of India (Underwriters) Ruley,
1993

(2) No, LEI10'93 dated the 81th
October, 1993, publishing the Se_
curities and Esxchange Board
of (ndia (Underwriterg) Regula-
tions, 1993

[Plaped in Librzry. See No. LT-
4562/93]
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D. A copy (in English and Hindi)
of the Ministry of Finance (De-
partrent of Economic Aﬂ';irs), No-
tification No. 15)2|93-NS_ II, dated
the 11th November, 1993 publith-
ing the amendment in the Deposit
Scheme for Recurring Government
Employeeg, 1989.

[Placed in Library. See No. LT-
4665/93]

THE MINISTER OF STATE 1IN
THE MINISTRY OF POWER (SHRI
P. V. RANGAYYA NAIDU): Ma-
dam, I lay on the Table a copy (in
English and Hindi) of the Memoran-
dum of Understanding between the
Government of India (Ministry of Po.
wer) and the National Thermal
Power Corporation Limited for the
year 1993.94.

[Placed in Librzry. See No. LT-
4530/93]

MOTION REGARDING JOINT COM-

MITTEE TO ENQUIRE INTO IRRE-

GULARITIES IN SECURITIES AND
BANKING TRANSACTIONS

THE MINISTER OF STATE IN
THE MNISTRY OF FINANCE AND
MINISTER OF STATE IN THE MINI_
STRY OF PARLIAMENTARY AF.
FAIRS (DR. ABRA®R AHMEM:

Mzdam. I beg to move the following
Maotion:

“That this House concurs in the
recomnmmendation of the Lok Sabha
that the Ralya Sabha dp =zgrec to
appoint one member from Rajya
Sabha o the Joint Committee +to
enguire into irregularities in  the
securities and banking transactiong
in the vacancy caused by the resig-
nation of Shri Yashwznt Sinha frora
the membership of Rajya Sabha
for the unexpired portion of the
term of tha Committee and do
appoint Shri Digvijay Singh to
serve on the said Committee.”

The questions was puy and the
mofton was adopted.



